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OPPOSITION IN PARLIAMENT (AMENDMENT) ACT, 1985

- No. 78 or 1985

[26th December 198o 1

An Act to amend the Salary and Allowances of Leaders of Opposmon .

7 1n Parllament Act, 1977.

BE it enacted by Par11ament in the Thlrty-sixth Year of the Repubhc

of Indla as “follows: -

1., (1) Tlns Act may be called the Salary and Allowances of Leade'rs

T of Oppos1t1on in- Parliament (Amendment) Act 1985

" (2). It shall come into force on such date! as the Central Government

_"may, by not1ﬁcat1on in the Official Gazette, appomt

2 For sect1on '3 of the ‘Salary and Allowances of Leaders of Opposmon o

_in Parliament- Act, 1977 (heremafter referred to as the pmnc1pal Act)
-the fol]owmg section shall be subst1tuted namely:— -

“3 (1) Each Leader of the Oppos1t1on shall, so long as he con-

tinues as such Leader, be entitled to receive a salary per mensem
and "allowance for each day at the same rates as are. specified -

section 3 of the Salary, Allowances and Pension of Members of Par- .

lidment -Act, 1954 with respect to members of Parliament.

@) Fach Leader of the Opposition shall also be entitled to -re-
. ceive a constituency allowance at the same rate as is for the time

'bemg spec1ﬁed under section 8c of the said Act w1th respect _te '

members of Parliament.

“(3) “There shall be paid to each Leader of the Oppos1t1cn a sum-

ptuary allowance ‘of ‘one thousand Tupees per mensem

- 3. Section 5 of the principal Act shall be renumbered as sub-sectlon
(1) thereof, and after sub-section (1) as so renumbered the following.

sub—sectlon shall be 1nserted namely:—

‘(2 A Leader of the Opposition and any one member of h1s
family accompanying him shall be entitled to travelling allowances
in respect of not more than six return ]curneys pelformed during
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{ . each year, w1th1n India at- the same rates at Wthh travelling al-
lowances are payable to such Leader under clause (b) of sub-section
- (1) in respect of tours referred to in that clause.

E:Cp?anat-;on,,;—'F_or the kp_urposes of this suh-section, “return
. journey” means a journey from one place to another place and- the
return journey from stch other place to the first mentioned place.’.

‘4. In the principal Act after sectlon 9, the following: sectlon shall be

mqerted namely: —

QA Notwithstandi_ng anything- contained in the Income-tax Act,
1961, the value of rent free furnished residence (including main-
tenaince thereof) provided to a Leader of the Opposition under sub-
séttion (I) of section 4 shall not be included in the computation of
his mcome chargeable under the headlng “Salaries” under section
15 of the ncome-tax Act, 1961." '
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